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(c) and (d) M/s. Wyeth Laboratories
Limited were granted permission lefter
dated 27th May, 1966 in which it was in-
dicated that there is no objection 1o thei
producing the item FEthopheptazine for own
consumption only on the condition that
will be
No capacity
There
is no specific condition with regard to the

no ‘additional foreign exchange
provided for this activity.

is specified in the permission letter,

import of Cyanobase in the said permission

letter.
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(¢) The production of Ethopheptazine
Citrate for the 3 years as available in my
Ministry is as under:

1975-76 1996.10 Kgs.
1976-77 3014.2 Kas.
1977-78 1853.4 Kaes.

The price of Ethopheptazine Citrate has
not been fixed under the Drugs (Prices
Control) Order, 1979 as the drug is not
specified in the list of price controlled bulk
drugs specified in the Second Schedule to
the said order. -

(f) The details of two formulations con-
cerning their name, composition, packing
and price, as available are as under:

St Name of the Composition Pack Size Priccas per
No. Formulatior price  list
- of July, 1980
(Rs.)
1 Zacteine Tablets Each Tablet contains: 10 Tabs, in 3.40
i Ethoheptazine Tube
Citrate ¥5 mg. 5..10 Tabs.  16.48
Asprin 325 mg. in Tune
2 Ljuyg sic Tables Exch Tah. contains : 10's strip 4.59
- Meprobamate .o15 gm. 10,,10’S 45-94

Ethoheptazin Citrate 75 mg, -

Aspirin 0.25 g.

These details are from the price list of
M/s, John Wyeth and Bros. Limited.

(g) Details of quantity of bulk drug
sold, if any. to other non-associated for-
mulators are not available.

Filling up of Vacancies at the level of
Chief Engineers in Electricity Authority

1531. SHRI LADLI MOHAN NIGAM:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether it is a fact that a number
of posts at the level of Chief Engineers in
Central Electricity Authority have not
been filled in. if so, what are the reasons
tnerefor;

(b) by when the Government propose
to promote the experienced senior Cemntral
Electricity Authority officers to  fill all
vacancies at the level of Chief Enginecr
by operating Rule (6) of CPE Service
Rules;

(c) whether it is a fact that a quota of
50 per cent for deputationists at ths level
of Chief Engineer and 25 per cent at the
level of Superintending Engineer and
Executive Engineer has been fixed; and

(d) if the teply to part (¢) above be in
the affirmative; whether CEA are able to
fulfil their requirement accordingly?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) and (b)
The number of posts at the level of Chief
Engineer was increased from 15 to 25 on
1st June, 1982 con.equent on the cadre re-
view of the Central Power Fngineering
AGroup A) Service. 16 posts out of 25
have already been filled. All the remain-
ing 9 posts belong to deputation quota and
they are required to be filled by transfer
on deputation from the States etc. Measu-
res have been initiated to A un those
vacancies by the appointment of officers
on deputation failing which by the promo-
tion of departmental officers as required
under the Service Rules.
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(¢) and (d) The quota for appointment
on deputation to the posts of Chicf En-
gineer.  Superintending  Engincer and
Executive Engineer ip the Central Electri-
city Authorily had been fixed at 50 per
cent, 25 per cent and 25 per cent 1espec-
tively. Proposals for filling up the posts in
the grade of Chief Engincer, Superintend-
ing Engineer and Executive Fngineer on
deputation are under consideration of the
UPSC. and selections are expected to be
finalised shortly.

Modernisation of Power
Madhya Pradesh

Stations in

1532, SHRT LADLI MOHAN NIGAM:
Will the Minister of ENERGY be pleased
to state:

{a) whacther it is a fact thal a g¢rant of
two million pounds is available for con-
sultancy in rejuvenation/modernisation of
power stations in the country;

(b) whether it is a alsgp a fact that a
project report for this purpose has been
submitted 1o the Central Government by
the Madhya Pradesh State Electricity
Board: and

(¢) if so. what action has been taken by
the Central Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SINGH): (a) U. K.
have offered by way of grant, an amount
not exceeding £ 30 mililon for purchase
of certain goods and services in the UK.
for the power sector in India.

(b) und (¢) Madhya Pradesh Electricity
Board have submitted a project report for
rejuvenation and modernisation of ther-
mal stations in Madhya Pradesh. The
scheme is under appraisal,

Process for Manufacture of
Involving High

Drugs
Technology

1533. DR. (SHRIMATT) NAJMA,
HEPTULLA: Wil the Minister of CHE-
MICALS AND FERTILIZERS be pleased
to refer to the answer to Unstarred Ques-
tion 10 given in the Rajya Sabha on the
4th October, 1982 and state:
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(a) whether any of the members of the
Committee on High Technology have
submitted their comments on the process
of manufacture of certain drugs by for-
eign companies in support of their claim
of such drugs involving high technology:

(b) if so, what are the details in this
regard;

(c) whether the membership of the
high technology committee has been re-
viewed and whether this committee is a
permanent body; and

(d) whether there is any proposal to set
up a fresh Commitice only of experts
from National Laboratories under CSIR,
to review the technologies; if so, by when
and if not, the reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) and (b) Comments fromy
some of the erstwhile members of the
High Level Commitiee have been received.

These are under examination.

(c) and (d) The High Level Committee
does not exist at present. There is no
proposal at present to set up a fresh nghs
Level Committee.

Application for
Foreign companies for bulk drugs

1534, DR. (SHRIMATD NAIJMA,
HEPTULLA: Will the Minister of CHE-
MICALS AND FERTILIZERS be pleased
to state:

(a) the names of the bulk drugs for
which foreign companies have applied for
industrial licences and which have been
treated as involving high technology dur-
ing the last three years;

{b) the na‘ure of technology involved
in the proluction of new bulk drugs by
foreign companies; and

~
(¢) the salient features based on which -

such drugs have been considersd as in-
volving high technology including names
of such drugs and details of high techno-
logy drug-wise?

industrial licences by g



